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INTRODUCTION 

·1, the Chairman, Estimates Committee, having been authorised by the 
Committee present this Eighty-fifth Report of the Estimates Committee of 
the Second Lok Sabha on the Action taken by Government on the recom-
mendations contained in the Fifty-seventh Report of the Estimates Com-
mittee (Second Lok Sabha) on the Ministry of Finance (Department of 
Revenue)-Central Excise Department. 

2. The Fifty-seventh Report of the Estimates Committee (Second Lok 
Sabha) was presented to the Lok Sabha on the 28th March, 1959. The 
Government furnished their replies to the recommendations in the report 
between September, 1959 and March, 1960. The Study Group 'G' of the 
Estimates Committee examined these replies on the 1 nh and 14th March, 
1960. 

3· The Report has been divided into five chapters 

I. Report; 
II. Recommendations that have been accepted by Government; 

III. Replies of Government that have been accepted by the Committee; 
IV. Replies of Government that have not been finally accepted by lhe 

Committee ; and 
V. Recommendations in respect of which final replies of Government 

have not been received. 

4. An analysis of the action taken by Government on the recommen-
-dations contained in the Fifty-seventh Report of the Estimates Committee 
(Second Lok Sabha) is given in Appendix II. It would 1?e observed there-
from that out of the 52 recommendations made in the Report, 50 per cent 
-of the recommendations have been accepted fully by Government while 17 
per cent of the recommendations have been accepted partly. Of the rest 

"' replies of Government in respeq: of 8 per cent of the recommendations have 
been accepted by the Committee while those in respect of 21 per cent ofthe 
recommendations have not been accepted by the Committee. The Govern-
ment have not furnished replies to 4 per cent of the recommendations. 

NEW DELHI-I; 

The 18th April, 1960. 

-TM 29 th Chaitra, 1882 (SakoS 

(v) 

H. C. DASAPPA, 
Chairman, 

Estimates Committee. 



Cli.\PTER I 

REPORT 

The Estimates Committee are glad to state that the points brought out 
ill their Fifty-seventh Report (Second Lok Sabha) have been replied to by 
Government generally to their satisfaction, especially the recommendation 
relating to the appointment of a Central Excise Reorganisation Committee. 
There are however a few recommendations replies to which have not been 
accepted by the Committee and have been commented upon in Chapter IV 
of this Report. 
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CHAPTER V 

"RECOMMENDATIONS IN RESPECf OF WHICH FINAL REPLIES 
OF THE GOVERNMENT HAVE NOT BEEN RECEIVED 

Serial 
No. 

33 

34 

Para 
No. 

New Delhi-I; 

Conclusions/Recommendations 

The Committee observe that the cost of collection 
between different Collectorates varied from 0'9% 
to 7% in 1955-56, from 0'9% to 7'5% in 1956-57 
and from '9% to 3 '7% in 1957-58. They realise 
that the cost of collection was dependent on 
factors such as the nature of excise commodity and 
the revenue potential thereof in each Collectorate. 
Nevertheless, they doubt whether these reasons 
would justify such wide variations as from 0 '9% 
to 7'6% between the different Collectorates. They 
feel that the anomalies in the organisation of the 
Collectorates referred to in paras 7--9 and I I above 
might also be partly responsible for the variations 
in the cost of collection. They hope that the re-
organisation of the Collectorates suggested earlier 
would help in making the cost of administration 
uniform and also in reducing it, 

The Committee understand that as there was no 
arrangement to work out the cost of collection of 
the various duties commodity-wise, it was fixed 
ad hoc as a percentage of the revenue realized 
therefrom. They consider such an ad hoc pro-
cedure as hardly satisfactory since the cost of 
collection admittedly varies from commodity to 
commodity and area to area of collection. They 
feel that commodity-wise costs of collection of 
various duties would be necessary to determine 
the economies of their levy. They therefore 
recommend that steps be taken to introduce a 
simple system of costing in consultation with the 
Cost Accounts Branch of the Department of Ex-
penditure to facilitate working commodity-wise 
costs of collection of various duties. 

The 18th April, 1960. 
H. C. DASAPPA, 

Chairman, 
Estimates Committee. 

The 29th Chaitra, 1881 (Saka). 



APPENDIX I 
(Vid2 S. No. 38 in Chapter II) 

To be published in Part II, Sub-section (l)of Section 3, of the Gazette 
of India dated the 2nd May,19S9, 12th Vaisakh/I881/Sab) 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE (DEPARTMENT OF REVENUE) 
New Delhi, the 2nd May, 1959 

12th Vaisakh, 1881 

NOTIFICATION 
Central Excises. 

No. 47/59-In pursuance of rule 12 of the Central Excise Rules, 1944, 
as in force in India and as applied to the State of Pondicherry, the Central 
Government hereby rescinds the notification of the Government of India 
in the Ministry of Finance (Department of Revenue) No. I4/58-Central 
Excises, dated the 1st February, 1958. 

Sd/-S. K. BHATTACHARJEE, 
Deputy Secretary to the Government of India. 

No. 47/S7/F.No.14/S6/S8-CX.IV. 
The Collector of Central Excise, Delhi/AllahabadjPatna/Shillong! 

Calcutta{Hyderabad/Nagpur/Baroda/Bombay /Madras/Bangalore. 
The Collector of Customs and Central Excise, Pondicherry. 
The Deputy Commissioner, Andaman and Nicobar Islands, Port Blair. 
All Collectors of Customs. 
The Directorate of Inspection (Customs & Central Excise), New Delhi 

(with 16 spare copies including 2 for the Bulletin.) 
The Ministry of Commerce and Industry/Extemal Affairs/Law/Food 

and Agriculture. 
The Deputy Collector-in-Charge, Statistics and Intelligence Branch, 

(Central Excises), New Delhi. 
The Director-General of Commercial Intelligence and Statistics, for 

publication in the India Trade Journal. 
The Editor, Commercial Publications, the Ministry of Commerce 

and Industry, New Delhi. 
The Secretary, Indian Central Tobacco Committee, Victoria Crescent 

Road, Egmore, Madras. 



43 

The Chief Chemist, Central Revenue, Control LabOracory. 
Prime Minister's Secretariat. 
O.S.D. (Shri W. Saldanha) C/o the Collector of Central Excise, 

Delhi. 
U.S. (CX Shri Saxena)/U.S. (CX Shri Durairaj). 
1.0. (Shri Sahai)/1.0. (Shri Mehta)/1.0. (Shri Pathak)! 1.0. (Shri 

Satagopan). 
CX. I Branch (with 10 spare copies)/CX.II Branch (10 spare copies)1 

cx..III Branch (with 10 spare copies)/CX.IV (5 copies) Cus. IV (5 copies). 
Central Board of Revenue Library (10 spare copies). 
Copy also forwarded to ;-

(I) Shri P. H. Bhatt, Senior Marketing Development Officer 
Fruit Products, Directorate of Marketing and Inspection 
Ministry of Food & Agriculture, Nagpur. 

(2) Shri V. M. Shrikumaran Nayar, Export Promotion Directorate> 
Ministry of Commerce and Industry, New Delhi. 

(3) Ministry of Steel, Mines & Fuel (Department of Iron and 
Steel) (9 copies). 

Associated Chamber of Commerce, Royal Exchange, Calcutta (3 
copies). . 

Federation of lndian Chambers of C. & I., New Delhi (3 copies). 

1'1 (Ail) I.B-.f. 

Sdi- J. N. SAXENA, 
Under Secretary to the GO'Vernment of India. 



To be pubUshed in Part n, Section 3, Sub-section (i) of the Guette 
of India dated the 2nd May, I959!the 12th Veiaekh, ISSI S.E. 

NOTIFICATION 

C'!,ural Excises 

No. 48/S9-In pursuance of rules 12 and 12A of the Central Excise 
Rules, 1944, the Central Government hereby makes the following further 
amendments in the notification of the Government of India in the Ministry 
of Finance (Revenue Division) No. Io-Central Excise, dated the 5th April; 
1949, namely-

1 

12 

In the table annexed to the said notification-
(a) in the entries in column 2 against serial No. I, the item "Vegetable 

Product" shall be omitted ; and 
(b) after serial No. II and the entries relating thereto, the following 

shall be inserted, namely-

2 

Vegetable 
Product 

3 4 

-do- The whole of the 
excise duty paid 
on Vegetable Pro-
duct plus the ex-
cise duty at the 
rate of Rs. 105·60 
per ton of such 
Vegetable Product 
in respect of the 
Vegetable non-
essential Oils 
other than Cotton-
seed Oil used in 
the manufacture 
thereof. 

5 

Provided that-
(a) the exporter 
other than manu-
facturer is specUi-
cally approved by 
the Collector and 
executes an in-
demnity bond in 
Form 'A' or Form 
'B' appended 
hereto, with such 
surety· .or sufficient 
security as the 
Collector approves, 
in a sum equal at 
least to the amount 
of rebate claimed in 
respect of vegetable 
non-essential oils uded 
in the manufac-
ture of vegetable 
product exported, 
agreeing to indem-
nify Government in 
regard to any claim 
by the manufacturer 

-----------------------------------------------------
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I 2 3 s 
for refund in whole 
or in part, of the 
excise duty paid by 
him on such vege-
table non-essential 
oils in respect of 
which rebate of duty 
may have been 
granted to such 
exporter; 

(b) the exporter, 
whether he is manu-
facturer or not, 
declares to the 
proper officer the 
formula of manu-
facture showing the 
percentage by weight 
of cottonseed 
oil and other vege-
table non-essential 
oils to be used in 
the manufacture of 
the Vegetable 
Product for 
export and furnishes 
proof that the duty 
thereon has been 
paid to the satisfaction 
of the proper 
officer. 



FORM 'A' 

Bond (with security) to be executed by exporters other than manufacturers 
of Vegetable Products 

KNOW ALL MEN by these presents that I/We ................ the 
exporter(s) of vegetable product [hereinafter called "the obligor(s)"] am/are 
jointly and severally bound unto the President of India (hereinafter referred 
to as "the Government") in the sum of Rs. . ....... only to be paid to 
the Government for which payment well and truly to be made I/We jointly 
and severally bind myself/ourselves and my/our respective heirs and legal; 
representatives dated this ................ day of ................... . 

WHEREAS by a notification bearing No. 10. Central Excises, dated 
the 5th April, 1949, issued by the Central Government under rule 12 of 
the Central Excise Rules, 1944, and as amended from time to time the 
Central Government has directed rebate of excise duty paid on the vegetable 
non-essential oils, other than cotton-seed oil, used in the manufacture of 
vegetable product and paid on such vegetable product at the rates mentioned 
in the said notification on its exportation to any country or territory out of 
India as mentioned therein. 

AND WHEREAS the obligor(s) have exported ............... . 
(herein enter quantity) of vegetable product and applied for rebate of duty 
in respect of the same and the vegetable non-essential oils used in manu-
facture thereof, on its exportation; 

AND WHEREAS under the said notification, the obligors are required' 
to execute a bond agreeing to indemnify the Government in regard to any 
claim made against the Government by the manufacturer for refund in whole 
or in part of excise duty on such vegetable non-essential oils. 

AND WHEREAS in pursuance of the said provision the obligors have 
executed the bond as aforesaid. 

AND WHEREAS the obligors have deposited a sum of Rs. . ... with 
the Collector of Central Excise at ...... as security for the bond. 

NOW THE CONDITION OF THE ABOVE WRITTEN obligation is: 
that if at any time hereafter a refund of excise duty in respe ct of the said 
vegetable non-essential oils becomes payable to the manufacturers for which 
refund has been granted to the exporter, then the obligors shall pay to the 
Government the amount of rebate, if any, sanctioned and paid by the Govern-
ment to the obligors and upon the obligors making such payment to the 
Government, the aforesaid obligation shall be void otherwise and on breach 
or failure in the performance of the above obligation, the same shall remain 
in full force and effect. 

AND IT IS HEREBY AGREED AND DECLARED THAT the 
Government shall be at liberty to make good all the loss or damage that may 
be incurred by the Government from the amount of deposit made by the 
obligors as aforesaid and that the same will not prejudice Government's. 
right to enforce to above written bond. 
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AND IT IS HEREBY DECLARED that this bond is given under the 
·orders of the Central Government for the performance of an act in which 
public are interested. 

IN WITNESS WHEREOF. . . . . . . . . . . . . . . . .. has/have put his/their 
respective hand/hands the day and the year herein above wrinen. 

Signed land delivered by the within 
.named obligors in the presence of 

(I) • 0 • 0 •••• '0 •••••••••••• _ •• o ••• 

(2) ......•......•••..• 0 ••••••• 0 .0 

.Accepted by for and on 
behalf of the President of India. 



FORM 'B' 

BONi (with surety) to be executed by exporters other than manufacturers of 
Vegetable Product 

KNOW ALL MEN by these presents that I/We the exporter(s) of 
vegetable product [hereinafter called "the obligor(s)"] and I ............. . 
. . . . . . . . . . . . . . .. of .................. (hereinafter called "the Surety") 
are jointly and severally bound unto the President of India (hereinafter 
referred to as "the Government") in .the sum of Rs. ...... only to be 
paid to the Government for which payment well and truly to be made we 
jointly and severally bind ourselves and our respective heirs and legal re-
presentatives dated this ................ day of .............. 195 

WHEREAS by a notification No. Io-Central Excises, dated the 5th April,. 
1949, issued by the Central Government under the Central Excise Rules, 
1944, and as amended from time to time, the Central Government has 
directed a rebate of excise duty paid on the vegetable non-essential oils, 
other than cotton seed oil, used in the manufacture of vegetable product and 
paid on such vegetable product at the rates mentioned ill the said notification 
on its exportation to any country or territory out of India as mentioned therein. 

AND WHEREAS the obligor(s) have exported ............... . 
(herein enter quantity) of vegetable product and applied for rebate of duty 
in respect of the same and the vegetable non-essential oils used in the manu-
facture thereof, on its exportation. 

AND WHEREAS under the said notification, the obligors are required 
to execute a bond along with a surety agreeing to indemnifY the Government 
in regard to any claim made against the Government by the manufacturer 
for refund in whole or in part of excise duty on such vegetable non-essential 
oils. 

AND WHEREAS in pursuance of the said provision the obligor and 
the surety have executed the bond aforesaid. ... 

NOW THE CONDITION OF THE ABOVE WRITTEN OBLl-
GATION is that if at any time hereafter, a refund of excise duty in respect 
of the said vegetable non-essential oils becomes payable to the manufacturer 
for which refund has been granted to the exporter, then the obligors and 
the surety shall pay to the Government the amount of rebate, if any, sanctioned! 
and paid by the Government to the obligors and upon the obligors and/or 
the Surety making such payment to the Government, the aforesaid obligation 
shall be void otherwise and on breach or failure in the performance of the 
above obligation, the same shall remain in full force and effect. 

AND IT IS HEREBY agreed and declared that the Surety shall not 
be discharged or released of his liability hereunder by any arrangemen t 
made between the Government and the obligor either with or without his 
consent or by any other alteration in the obligation undertaken by the obligor 
as to payment, time. performance or otherwise. 
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AND IT IS HEREBY DECLARED that this bond is given under the 
orders of the Central Government for the performance of an act in which 
public are interested. 

IN WITNESS WHEREOF the parties hereto have put their respective 
hands the day and the year herein above written. 

Signed and delivered by the within 
named obligor in the presence of 

(I) ........................... . 

(2) ........................... . 

Signed and delivered by the within 
named surety in the presence of 

(I) .. ~ ........................• 

(2) ...........••.•........•. _. __ 

Accepted 

for and on behalf of the President of India. 

Sd./- S. K. BHAITACHAR]EE, 
Deputy Secretary to the GOfJemment of India. 



To be published in Part D, Section 3, Sub-section (i) of the Gazette 
.of India, dated the 2nd May, I959/uth Vaisakha, ISSI 

GoVERNMENT OF INDIA 

MINISTRY OF FINANCE (DEPARTMENT OF REVENUE); 
New Delhi, the 2nd May, I959/12th Vaisakha, 1881. 

NOTIFICATION 

Central ExcISes 

In pursuance of rules 12 and I2A of the Central Excise Rules, 1944. 
as applied to the State of Pondicherry, the Central Government hereby makes 
the following further amendments in the notification of the Government 
of India in the Ministry of Finance (Revenue Division) No. 45-Central Ex-
Cises, dated the 1st November, 1954, namely :-

1 

In the table annexed to the said notification-
(a) in the entries in column 2 against serial No. I, the item "Vegetable 

Product" shall be omitted ; and 
(b) after serial No. II and the entries relating thereto, the following 

shall be inserted, namely-

2 

12 Vegetable 
Product. 

3 

Do. 

4 

The whole of the 
excise duty paid 
on Vegetable Pro-
duct plus the excise 
duty at the rate of 
Rs. lOS' 60 per ton 
of such Vegetable 
Product in respect 
of the Vegetable 
Non-essential Oils 
other than Cotton-
seed Oil used in the 
manufacture thereof. 

5 

Provided that-

(a) the exporter other 
than manufacturer is 
s~cally approved 
by the Collector and 
executes an indemnity 
bond in Form 'A' or 
Form 'B' appended 
hereto, with such 
surety or sufficient 
security as the Collec-
tor approves, in 
a sum equal at least 
to the amount of re-
bate claimed in respect 
of vegetable non-essen-
tial oils used in the 
manufacture of the 

----- ----------- ------------
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I 2 . 3 5 

vegetabl~ product eX-
ported agreeing to in-
demnify Government 
in regard to any claim 
by the manufacturer 
for refund in whole or 
in part, of the excise 
duty paid by him on 
such vegetable non-
essential oils in respect 
of which rebate of 
duty may have been 
granted to such ex-
porter; 

(b) the exporter whe-
ther he is manufac-
turer or not, declares 
to the proper officer 
the fonnula of manu-
facture showing the 
percentage by weight 
of cottonseed oil and 
other vegetable non-
essential 'Oils to be used 
in the manufucture of 
the Vegetable Pro-
duct for export and 
furnishes proof that 
the duty thereon has 
been paid to the sari&-
faction of the proper 
officer. 



FORM 'A' 

&md (with security) to be executed by exporters other than manufacturers 
of Vegetable Products 

KNOW ALL MEN by these presents that I/We ...... the exporter(s} 
of vegetable product (hereinafter called "the obligor(s)" am/are joindy and 
severally bound unto the President of India (hereinafter referred to as 
"the Government") in the sum of Rs ..... only to be paid to the Government 
for which payment well and truly to be made I/We joindy and severally 
bind myself/ourselves and my/our respective heirs and legal representatives 
dated this ...................... day of ................ .. , 

WHEREAS by a notification bearing No. 45-Central Excises, dated 
the 1st November, 1954 issued by the Central Government under rule 12 
of the Central Excise Rules, 1944, and as amended from time to time the 
Central Government has directed a rebate of excise duty paid on the vege-
table non-essential oils, other than cottonseed oil, used in the manufacture 
of vegetable product and paid on such vegetable product at the rates mentioned 
in the said notification on its exportation to any country or territory out of 
India as mentioned therein. 

AND WHEREAS the obligor(s) have exported .......... (herein 
enter quantity) of vegetable product and applied for rebate of duty in respect 
of the same and the vegetable non-essential oils used in manufacture thereof, 
on its exportation. 

AND WHEREAS under the said notification, the obligors are required 
to execute a bond agreeing to indemnify the Government in regard to any 
claim made against the Government by the manufacturer for refund in whole 
or in part of excise duty on such vegetable non-essential oils. 

AND WHEREAS in pursuance of the said provision the obligors have 
executed the bond as aforesaid. 

AND WHE~S the obligors have deposited a sum of Rs ..... with 
the Collector. of Central Excise at ...... as security for the bond. 

NOW THE CONDITION OF THE ABOVE WRIITEN obligation 
is that if at any time hereafter a refund of excise duty in respect of the said 
vegetable non-essential oils becomes payab Ie to the manufacturers for which 
refund has been granted to the exporter, then the obligors shall pay to the 
Government the amount of rebate, if any, sanctioned and paid by the Govern-
ment to the obligors and upon the obligors making such payment to the 
Government, the aforesaid obligation shall be void otherwise and on breach 
or failure in the performance of the above obligation, the same shall remain 
in full force and effect. 

AND IT IS HEREBY AGREED AND DECLARED that the Govern-
ment shall be at liberty to make good all the loss or damage that may be in-
curred by the Government from the amount of deposit made by the obligors 
as aforesaid and that the same will not prejudice Government's right to en--
force the above written bond. 
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AND IT IS HEREBY DECLARED that this bond is given under the 
orders of the Central Government for the performance of an act in which. 
public are interested. 

IN WITNESS WHEREOF ...... has/have put his/their respective 
hand/hands the day and the year herein above written. 

Signed and delivered by the within 
named obligors in the presence of 

(I) ............. ; .............. . 
(2) ........................... . 

Accepted by ...... for and on behalf 
of the President of India. 



FORM 'B' 

Bond (with surety) to be executed by exporters other than mamifacturers tJj 
Vegetable Product 

KNOW ALL MEN by these presents that l/We the exporter(s) of 
vegetable product (hereinafter called "the obligor(s)" and I ............. . 

,of ................•........... (hereinafter called "the Surety") are 
jointly and severally bound unto the President of India (hereinafter referred 
to as "the Government") in the sum of Rs ..... only to be paid to the Govern-
ment for which payment well and truly to be made we jointly and severally 
bind ourselves and our respective heirs and legal representatives dated this 
. . . . . . . . . . . . . . . . . . . . .. day of .................. 195. 

WHEREAS by a notification No. 45-Central Excises, dated 1st November, 
1954, issued by the Central Government under the Central Excise Rules, 
1944 and as amended from time to time the Central Government has directed 
a rebate of excise duty paid on the vegetable non-essential oils, other than 
cottonseed oil, used in the manufacture of vegetable product and paid on such 
vegetable product at the rates mentioned in the said notification on its ex-
portation to any country or territory out of India as mentioned therein. 

AND WHEREAS the obligor(s) have exported ...... (herein enter 
. quantity) of vegetable product and applied for rebate of duty in respect of 

the same and the vegetable non-essential oils used in the manufacture thereof 
. on its exportation. 

AND WHEREAS under the said notification, the obligors are required 
to execute a bond along with a surety agreeing to indemnify the Government 
in regard to any claim. made against the Government the manufacturer for 
refund in whole or in part of excise duty on such vegetable non-essential 
oils. 

AND WHEREAS in pursuance of the said provision the obligor and 
the surety have executed the bond aforesaid. 

NOW THE CONDITION OF THE ABOVE WRITTEN OBLI-
GATION is that if at any time hereafter, a refund of excise duty in respect of 
the said vegetable non-essential oils becomes payable to the manufacturer 
for which refund bas been granted to the exporter, then the obligors and 
the surety shall pay to the Government the amount of rebate, if any, sanctioned 
and paid by the Government to the obligors and upon the obligors and/or 
the surety making such payment to the Government, the aforesaid obliga-. 
tion shall be void otherwise and (In breach or failure in the performance 
of the above obligation, the same shall remain in full force and effect. 

AND IT IS HEREBY agreed and declared that the Surety shall not be 
discharged or released of his liability hereunder by any arrangement 
made between the Government. and the oblig or either with or 
without his consent or by any other alteration in the obligation undertaken by 

. the obligor as to payment, time, performance or otherwise. 
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AND IT IS HEREBY DECLARED that this bond is given under the 
orders of the Central Government for the performance of an act in which public 

are interested. 

IN WITNESS WHEREOF the parties hereto have put their respective 
hands the day and the year herein above written. 

Signed and delivered by the 
within named obligor in the presence of 

(I)}-------------

(2)-

Signed and delivered by the 
within named Surety in the presence of 

(1),-----,.---------

(2)------------- Accepted for and on behalf of the 
President of India. 

Sd/- S. K. BHATIACHARJEE~_ 
Deputy Secretary to the Government of India. 

No. 49159ff. No. 14/56/58-CX IV. 



'To be published in Part U , Section 3, Sub-section (i) of the Gazette 
of India dated 5th September, 1959/14th Bhadre 1881 S. E. 

GOVERNMENT OF INDIA 

MINISTRY OF FINANCE (DEPARTMENT OF REVENUE) 
New Delhi, the 5th September, 1959 

14th Bhadra 1881, S.E. 

NOTIFICATION 

Customs and Central Excise 

G .S.R. In exercise of the powers conferred by sub-section (3) of sectiOR. 
43-B of the Sea Customs Act, 1878 (8 of 1878) and section 37 of the Central 
Excises and Salt Act, 1944 (I of 1944) , as in force in India and as applied to 
the State of Pondicherry, the Central Government hereby makes the follow-
ing amendments in the Customs and Central Excise Duties Drawback 
(Toilet Products) Rules, 1958, the same having been previously published as 
required by sub-section (3) of the said section 43-B of the Sea Customs Act, 
1878 (8 of 1878), namely :-

In the said rules-
(I) for clause (d) of rule 2, the following shall be substituted, namely:-

'Cd) "exporter" means the person who is registered as/such under 
rule 5 of these rules'; 

(2) the proviso to rule 3 shall be omitted. 
[60/59] 

Sd/- S. K. BHATTACHARJEE, 
Deputy Secretary to the Government of lrulia. 

No. 6o/59/F. No. 14/59-CX. IV. 

Copy forwarded to :-
The Collector of Central Excise, Delhi, Allahabad/Patna/Shillong/Cal-

. cuna /Hyderabad/Nagpur/Baroda/Bombay/Madras/Bangalore/poona. 
The Collector of Customs and Central Excise, Pondicherry. 
The Deputy Collector-in!.Charge, Central Excise and Land Customs, 

Jaipur. 
The Deputy Commissioner Andaman & Nicobar Islands, Port Blair. 
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All Collectors of Customs. 

The Directorate of Inpsection (Customs and Central Excise), New Delh i 
'(with 16 spare copies including 2 for the Bulletin). 

The Directorate General Revenue, Intelligence, B.M.I. Building, New 
Delhi. 

The Ministry of Commerce and Industry/External Affairs/Law. 
The Director-General of Commercial Intelli gence and Statistics for 

'publication in the Trade Journal. 
The Editor, Commercial Publications, the Ministry of Commerce and 

Industry, 'P' BloCk, New Delhi. 
The Chief Chemist, Central Revenue, Control Laboratory. 
Lok Sabha Secretariat (Committee Branch II) with reference to thei r 

'O.M. No. 26-CII!55 dated the 11th July 1955 (with 5 spare copies). 
Prime Minister's Secretariat (one copy only). 
O.S.D. (Shri W. Saldanha) C/o the Collector of Central Excise, Delhi. 
1.0. (Shri Sahai) 1.0. (Shri Pathak) (Shri Mehta) 1.0.1.0. (Shri Sata-

gopan). 

U.S. (CXM)/V.S. (CX. S) /V.S. (CX.D). 
CX I/CX II/CX IIIICX. V Branch (with 10 spare copies). 
Central Board of Revenue Library (10 spare copies). 
Copy also forwarded to Shri Srikumarna Nayar, Deputy Director, Export 

Promotion, C & I Ministry, New Dellri and Shri H. S. Sammuel, Deputy 
.Accountant General, New Delhi. 

Cus IV Section (5 spare copies). 

Copy also forwarded to-
The Secretary, Federation of Indian Chamber of Commerce and Industry, 

New Delhi. 
The Secretary, Associated Chamber of Commerce, Royal Exchange, 

-calcutta. 

Sd/- J.N. SAXENA, 
Under S .. .cretary to the GO'Oernmene.oj I,.,dia. 



Eztract from The Customs and Central Ezcise Duties Dra "Nback 
(Toilet Products) Rules 1958. 

Rule 2(1) In these rules, unless the context otherwise requires-
... ... ... ... ... 

"exporter" means the person who exports the goods manufactured 
by him and who is registered as such under rule 5 of these rules." 
... ... ... ... ... 

> Rule 3. "Toilet products in respect of which drawback may be allowed. 

Subject to the provisions of the Sea Customs Act, 1878 (8 of 1878) and 
the Central Excise s and Salt Act, 1944 (I of 1944) and of these rules, and subject 
also to such of the provisions of the Central Excise Rules, 1944, as may be 
applicable in this behalf, a drawback shall be allowed in respect of the following 
on the export of the toilet products from India or the State of Pondicherry, 
or their shipment as stores for use on board a ship proceeding to a foreign 
port; 

(a) imported material used in the manufacture of the toilet products; 
(b) excisable articles used in the manufacture of the toilet products ; 
(c) in the case of soap, the excise duty paid thereon; 

Provided that no drawback under these rules shall be admissible in respect 
of soap exported in accordance with the provisions of rule 12, 13, or 14 of the 
Central Excise Rules, 1944." 



APPENDIX D 

A: .0J ~1.~ 'D~r;ctiott takenh Rb.v GD'DmfIIIIJnl.J ;i.':'E. on.. tlte ~.~I.YJ P'SiU 
. m r.ne r...., ~S8'H1ft . eport w WI(; . $lunates .'. .. ttll . . 

Lok Sabha). 

I. Total no. of recommendations .)2 

2. Recommendations accepted fully by Gov~ent (Yicie 
recommendations in Chapter II) 

NUPlller ~6 

Percentage toto~ )0,% 

3. Recommendations acceptc;<! panly or with modifications 
(Vider~datiQDS Nos. S,~, 7, 32, 9, 14,~i,28~d 36). ..' ... 

Nwn~r 9 
Percentage to total 11 % 

4. Recommendations notl(lCcepted by Government ~t 
replies in respect of which have bee.naocepted by the Coin-
mittee (Vide reco~dationsNos. II, 22,29 and 41) . 

Nwnber 4 
Pe~tage to total 8 % 

s. Recommendations in respect of which replies of Gov-
ernment have not ~ accepted by . the Conunitt~ 
(vide recommendatiQllS in Chapter IV). . 

Nwnber II 

Percentage to total 21 % 

6. Recommendations in respect of which final replies of the 
Government. have not been received (Vide recommenda-
tions in Chapter V) 

N~~r 2 

Percentage to total 4 % 

S9 
GMGIPND-LS 1-17 (Aii) LS-zo-4-6o-1400 

~ •. 



LIST OF AUTHORISED AGENTS FOR THE SALE OF PARLIAMENTARY 
PUBLICATIONS OF THE LOK SABHA SECRETARIAT, NEW DELHI-1 

Agency Name and address 
No. of the Agent 

Agency Name and address 
No. of the Agent 

Agency 
No. 

Name and address 
of the Agent 

1. Jain Book Agency, Con- 26. The International Book Ser- 50. Chanderkant Chiman Lal 
_.nal.Jgh,t Place,. New Delhi. vice, Deccan Gymkhana, Vora, Gandhi Road, 
2. ~tl!bi$tlJ1l, 17-A, Kamla Poona-4. Ahmedabad. 

Netiru/Road, Allahabad. 27; Bahri Brothers, 188, Laj- 51. S. Krishnaswarny & Co., P.O. 
3. British Book De)ot. pat Rai Market, Delhi-6. TeppakWam, Trichinapalli-r. 

84, Hazratganj, Lucknow. 28. City Booksellers, Sohan- 52. Hyderabad Book Depot, 
4. Imperial Book Depot, 268, ganj Street, Delhi. Abid Road, (Gun Foundry) 

Main Street, Poona Camp. 29. The National Law House, Hyderabad. 
5. The Popular Book Depot Near Indore General 53. M. Gulab Singh & Sons 

(Regd.), Larnington Road, Library, Indore. (P) Ltd., Press Area 
BombaY-7. 30. Charles Lambert & Co., Mathura Road, New Delhi. 

6. H. Venkatararnaiah & Sons, 101, Mahatma Gandhi 54. C.V. Venkatachala Iyer, 
Vidyanidhi Book Depot, Road, Opp. Clock Tower, Near Railway Station, 
New Statue Circle, Mysore. Fort, Bombay. Chalakudi. (S.L). 

7. International Book House, 31. A. H. Wheeler & Co. (P) 55. The Chidarnbararn Pro-
Main Road, Trivandrurn. Ltd., 15, Elgin Road, vision Stores, Chidambaram. 

8. The Presidency Book Sup- Allahabad. 56. K.M. Agarwal & Sons, 
pties, 8-C, Pycroft's Road, 32. M.S.R. Murthy & Co., Railway Book Stall, Udai-
Triplicane, Madras-5. Visakhapatnam. pur (Rajasthan). 

9. Atrna Ram & Sons, 33. The Loyal Book Depot, 57. The Swadesarnitran Ltd., 
Kashmere Gate, Delhi-6. Chhipi Tank, Meerut. Mount Road, Madras-2. 

10. Book~Centre, Opp. Patna 34. The Good Companion, 58. The Imperial Publishing 
College Patna. Baroda. Co.,3, Faiz Bazar, Darya-

II. J. M. Jaina & Brothers, 35. University Publishers, Rail- ganj, Delhi-6. 
Mori Gate, De1hi-6. way Road, Jullundur City. 59. The High Commission of 
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